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Lokhandwala Andheri Branch, Mumbai North Zone:
Address: Silver Arch, Ground Floor, A Wing,
Indra Darshan Layout, Lokhandwala Complex,

o 3t 2R Jf;/’
) b
senworinais BON /X Andheri West, Mumbai - 400053 .

Relationship beyond banking
Ref Num:LAW/RKM/2023-24/13(2)/01
To,
BORROWER- MR RAJEEV MANBAHADUR SINGH
FLAT NO.A/53, 5TH FLOOR, BLDNG NO.6 NALANDA PUSHP CHSL, SECTOR
NO.II, MITTAL ENCLAVE JUCHANDRA, NAIGAON (E), TAL- VASAI,
DIST- THANE - 401208.
CO-BORROWER- MRS. RAJANI RAJEEV SINGH
FLAT NO.A/53, 5TH FLOOR, BLDNG NO.6 NALANDA PUSHP CHSL, SECTOR
NO.II, MITTAL ENCLAVE JUCHANDRA, NAIGAON (E), TAL-VASAI, DIST-
THANE-401208.
Sir/Madam,

NOTICE U/S 13(2) OF THE SECURITISATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002

Date- 26-06-2023

Seven Bunglows Branch

Pran Ashish,Opp. Picnic Cottage,

Jp Road, Seven Bunglows,

Andheri (west), Mumbai - 400061

Email - bmmsro1294@centralbank.co.in

RECV-SARFAESI/2023-24 Dt. 12-04-2023
(By Registered Post A.D/ Hand Delivery)

dge do sile sRar
dogo 4 31w 5B
Central Bank of India

&

To,

Mrs. Bhavna Pushpa Hamal (borrower), Mr. Pushpa Mathura Hamal
(Co-borrower), Flat No -34 Nepali Chawal Vikas Nagar Veera Desai Road Near,
J Menghani School Mumbai-4000102.

(A/c. No.-5232069972)

Dear Sir/Madam,

Notice U/S 13(2) of Securitisation and Reconstruction of Financial Assets And
Enforcement of Security Interest Act, 2002 (54 of 2002 ) herein called as “Act”.
We have, at your request, granted to you various credit facilities through our-seven
Bungalows Branch, from time to time by way of financial assistance, against various
assets creating security interest in favour of the Bank. The relevant particulars of
the said credit facilities are stated in Schedule 'A’. You have availed the financial
assistance with an undertaking for repayment of the said financial assistance in

terms of the said agreement(s)/ document(s) executed by you in favour of the bank.
You have also created Mortgage creating security interest in favour of the Bank.
The relevant particulars of the secured assets are specifically stated in Schedule ‘B'.

You have also acknowledged subsistence of the liability in respect of the aforesaid
credit facilities by executing confirmation of balance and revival letters and other

At the request made by you, the Bank has granted to you various credit facilities
aggregating to an amount of Rs.20,89,537/- through Lokhandwala Andheri West
Branch. We give hereunder details of various credit facilities granted by us and the
outstanding dues thereunder as on the date of this notice:-

Nature of Facility Sanctioned Limit OQutstanding dues documents from time to time. The operation of and conduct of the above said

financial assistance/ credit facilities have become irregular and the debt has
been classified as non-performing assets on 31/03/2023 in accordance with the
directives/ guidelines relating to asset classifications issued by the Reserve

(a) StartHome Loan Rs. 20,89,537/- Rs.19,58,616/-
(017375110000028)

Bank Of India consequent to the default committed by you in repayment of
principal debt and interest thereon.
Despite repeated requests, you have failed and neglected to repay the said
dues/ outstanding liabilities.
Therefore, Central Bank Of India hereby calls upon you u/s. 13(2) of the said Act
by issuing this notice to discharge in full your liabilities stated hereunder to the
Bank, within 60 days from the date of this notice. Your outstanding liabilities (in
aggregate) due and owing to the Bank is in the Sum of Rs. 2251432.50/-
(Rupees Twenty Two Lakh Fifty One Thousand Four Hundred Thirty Two
And Fifty Paisa Only.) as on date of NPA (i.e.31/03/2023).You are also liable to
pay future interest at the contractual rate on the aforesaid amount from the date
of NPAtogether with incidental expenses, cost, charges, etc.
If you fail to repay to the bank the aforesaid sum of Rs. 2251432.50/- (Rupees
Twenty Two Lakh Fifty One Thousand Four Hundred Thirty Two And Fifty
Paisa Only) with further interest and incidental expenses costs as stated above
in terms of this notice u/s. 13(2) of the Act, the Bank will exercise all or any of the
rights detailed under sub section (4) of Section 13 and under other applicable
provisions of the said Act. The amount realized so by exercising the powers
mentioned above, will first be applied for recovering all Costs, Charges &
Expenses incidental thereto incurred by us and secondly would be applied in
discharge of our dues as mentioned above with contractual rate of interest till the
actual date of realization. Residual amount, if any, shall be paid to the person
entitled thereto in accordance with his/ her right and interest.
You are also put on notice that in terms of Sub-Section (13) of Section 13, you
shall not transfer by sale, lease or otherwise the said secured assets detailed in
Schedule ‘B’ of this notice without obtaining written consent of the Bank & further
as per Section 29 of the act, if any person contravene’s / abets or attempts to
contravene provisions of the act, the punishment shall be upto one year
imprisonment or fine or with both.
The Bank reserves the right to call upon you to repay the liabilities that may arise
under the outstanding Bills discounted, Bank Guarantees and Letters of Credit
issued and established on your behalf as well as other contingent liabilities.
Further, notwithstanding our action or proceeding under Securitization and
Reconstruction of Financial Assets & Enforcement of Security Interest Act, 2002,
we also reserve our right either

(i) To simultaneously file, proceed and pursue Suits /Applications / Cases
against you and guarantor/s before the D.R.T/ Court, as the case may be,
torealize the outstanding dues and or
To proceed against you & the Guarantor/s before Debt Recovery Tribunal
/ Court, for recovery of the balance amount due to our Bank, if the entire
outstanding amount together with the contractual rate of interest are not
fully satisfied with the sale proceeds of the secured assets and or

(iii) To proceed against you and Guarantor/s for initiating Criminal action for

the acts or omission committed by you under the provisions of Law.

Your attention is invited to provisions of sub Section (8) of Section 13 of the actin
respect of time available to you to redeem the secured assets.
This notice is without prejudice to the Bank’s right to initiate such other actions or
legal proceedings, as it deems necessary under any other applicable provisions

2. The aforesaid credit facilities granted by the Bank are secured by the following
assets/securities (particulars of properties/assets charged to Bank):-
Equitable Mortgage of Flat No.A/53, 5th Floor, Bldng No.6 “Nalanda Pushp
CHSL” Sector No. Il, Mittal Enclave, Juchandra, Naigaon(E), Tal-Vasai,
Dist-Thane (MH)-401208.

3. As you have defaulted in repayment of your dues to the Bank under the said
credit facilities, we have classified your account as Non-Performing Asset with
effectfrom 31.03.2019 in accordance with the directions/guidelines issued by
the Reserve Bank of India.

4. Forthe reasons stated above, we hereby give you notice under Section 13(2) of
the above noted Act and call upon you to discharge in full your liabilities by
paying to the Bank sum of Rs.19,58,616 (contractual dues up to the date of
notice) with further interest thereon @ 9.10% p.a. compounded with monthly
rests, and all costs, charges and expenses incurred by the Bank, till repayment
by you within a period of 60 days from the date of this notice, failing which
please note that we will entirely at your risks as to costs and consequences
exercise the powers vested with the Bank under Section 13 of the
Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002, against the secured assets mentioned above.

5. While we call upon you to discharge your liability as above by payment of the
entire dues to the Bank together with applicable interest, all costs, charges and
expenses incurred by the Bank till repayment and redeem the secured assets,
within the period mentioned above, please take important note that as per
section 13(8) of the SARFAESI Act, the right of redemption of secured assets
will be available to you only till the date of publication of notice for public
auction or inviting quotations or tender from public or private treaty for
transfer by way of lease, assignment or sale of the secured assets.

6. The amounts realized from exercising the powers mentioned above, will firstly
be applied in payment of all costs, charges and expenses which are incurred
by us and/or any expenses incidental thereto, and secondly in discharge of the
Bank’s dues as mentioned above with contractual interest from the date of this
notice till the date of actual realization and the residue of the money, if any, after (ii)
the Bank’s entire dues (including under any of your other dues to the Bank
whetheras borrower or guarantor) are fully recovered, shall be paid to you.

7. Ifthe said dues are not fully recovered from the proceeds realized in the course
of exercise of the said powers against the secured assets, we reserve our right
to proceed against you and your other assets including by filing legal/recovery
actions before Debts Recovery Tribunal/Courts, for recovery of the balance
amount due along with all costs etc. incidental thereto from you.

8. Please take note that as per Sub-section (13) of the aforesaid Act, after receipt

: . X - ) of Law.
of this notice, you are restrained from transferring or creating any
encumbrances on the aforesaid secured assets whether by way of sale, lease, Sr. No/|
license, gift, mortgage or otherwise. 1

9. The undersigned is a duly authorized officer of the Bank to issue this notice and
exercise powers under Section 13 of aforesaid Act.

10. Needless to mention that this notice is addressed to you without prejudice to
any other right or remedy available to the Bank.

Place: Mumbai

Date: 26-06-2023

Nature Of Facility
TL (HOUSING LOAN )

Schedule ‘B’
All That Piece & Parcel Of Property No.,(add.) -Situate On 4th Floor A Wing Of
The Building Known As “ Kuber Ganraj ” On The Land Bearing No.-2 Of Village
Titwala, Within The Jurisdiction Of Registration Taluka Kalyan Dist Thane
Maharashtra-421605

Yours Faithfully
AUTHORISED OFFICER

Outstanding as on 31/03/2023
Rs. 2251432.50

Yours faithfully,
AUTHORISED OFFICER

MAHINDRA RURAL HOUSING FINANCE LTD.

Regd. Office : Mahindra Towers, P. K. Kumne Chowk, Worli, Mumbai.
Regional Office : Ratnagiri

POSSESSION NOTICE
POSSESSION OF ASSETS UNDER THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002

Whereas, the undersigned being the Authorized Officer of Mahindra Rural Housing Finance Limited under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act 2002 and in exercise of powers conferred under section 13(12) read with Rule 8 & 9 of the Security Interest
(Enforcement) Rules 2002, Demand Notice(s) were issued by the Authorised Officer of the company to the borrowers and mortgager/s respectively mentioned
below called up on to repay the amount mentioned in the notice within 60 days from the date of receipt of the said notice. The mentioned borrowers and mortgager/s
having failed to repay the amount, Notice is hereby given to the below mentioned borrowers in particular and to the public at large that the undersigned has taken
Physical Possession of the property described herein below in exercise of powers conferred on him under Section 13(4) of the said Act read with Rule 8 & 9 of the
said rules. The borrowers in particular and the public in general are hereby cautioned not to deal with the properties (Secured Asset) mentioned herein and any
dealings with the such properties will be subject to the charge of Mahindra Rural Housing Finance Ltd. for an amount as mentioned herein under with interest
thereon. The details are as under;

Description of Property
Finone No Borrower / Co- Borrower / Security Property Boundaries Mentioned as per the Record | Demand date &| Date of Physical
Guarantor Amount Possession

1095894 - Borrower: Nirmala Yashwant|All The Piece And Parcel of The Land With Construction There on| 06-09-2021 23.06.2023
XSEMRTNO0092 |Jadhav,mukesh Yashwant Jadhav, At|Bearing Grampanchayat Property No 536, Constructed on S. No. 559753
2356 - 536 539 Bouddhwadi, Dhamanse, Tq|128/1/5, Moze Dhamanse Tq & Dist Ratnagiri- 415612 Admeasuring Oh
RATNAGIRI,MH |& Dist Ratnagiri- 415612 28 R (2008) Sq. Mtr. Boundaries : East: Mr Sudam Sakharam Jadhav,

Mr. Sakharam Sona Jadhav, Mr Santosh Dattatray Kanade Etc Tenant,

West: Wahal, South: Mr. Dharmadas Sakharam Jadhav, North: Mr.

Santosh Dattatray Kanade Etc Tenant.

. - Sd-

Place : Ratnagiri Authorised Officer

Date : 29.06.2023

Mahindra Rural Housing Finance Ltd.

Utkarsh Small Finance Bank

Aapki Ummeed Ka Khaata
(A Scheduled Commercial Bank)

Zonal Office: 7th Floor, Best Commercial Complex, Near Dr Ambedkar Udyan, Chembur East, Mumbai (MH) — 400071
Registered Office: Utkarsh Tower, NH - 31 (Airport Road), Sehmalpur, Kazi Sarai, Harhua, Varanasi, UP-221 105.

“APPENDIX- IV-A*" [See proviso to rule 8 (6)]

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 read with provison to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002
Notice is hereby given to the public in general and in particular to the Borrower(s) and Mortgagor(s) that the below described immovable property mortgaged/charged to the
Secured Creditor, the constructive possession of which has been taken by the Authorised Officer of UTKARSH SMALL FINANCE BANK LIMITED, ( herein after known as “the
Secured Creditor”), will be sold on “As is where is”, “As is whatis”, and “Whatever there is” basis through E-auction for recovery of amount mentioned in table below along with
further interest, charges, cost and expenses being due to secured creditor. It is hereby informed you that we are going to conduct public E-auction through the Web Portal of
M/S. C1India Pvt. Ltd., https://www.bankeauctions.com.

¢

Sr. Loan Name of the Borrower/Mortgagor Amount & Date Amount as Date & Type | Reserve Price Bid E-Auction | Inspection
No.| Account No. Guarantor (Owner of Demand Notice on date of Earnest Money | Increment | Date & Time |Date & Time
the Property) U/S 13(2) Possession Deposit Amount
11 136405000 Sunita Natthuji Meshram 3,17,801/- 5,68,894/- 02-02-2023 | 27,00,000/- | 10,000/- | 02-08-2023 |26-07-2023

0000050 (Borrower/Mortgager) 21-10-2022 22-06-2023 Symbolic 2,70,000/- 11am - 1pm |27-07-2023
Nilesh Ramteke (Co-Borrower)
Rajesh Modkaji Kadbe (Guarantor)
EMD Submission | 01-08-2023 | Place of Submission |Utkarsh Small Finance Bank Ltd., Branch Office: Ground Floor, Honey Arjun, Kaushalya Tower, Plot No 268,
Last Date Bids & Documents |Beside HDFC Bank, Central Avenue Road, Lakadganj, Nagpur 440008.

Description of property/ies: Plot No 61, PH. No 34, Ward 21, KH No 19/1, CTS No 916, Sheet No 550/60, Mouza — Bhandewadi, Tah & Dist Nagpur East: Plot No 72 West:
Road North: Plot No 62 South: Plot No 60.

2 | 138505000 Radha Pralhad Karande 17,22,611.38/- | 18,27,588/- | 23-02-2023 | 18,65,500/- | 10,000/- | 02-08-2023 |26-07-2023
0000024 (Borrower/Mortgager) 21-11-2022 22-06-2023 Symbolic 1,86,550/- 11am - 1pm |27-07-2023
Niranjan Pralhad Karande
(Co-Borrower/Mortgager)
EMD Submission | 01-08-2023 | Place of Submission |Utkarsh Small Finance Bank Ltd., Branch Office: Shop No 2 & 3, Oscar Classic, Lourdes Colony, Orlem,
Last Date Bids & Documents | Malad West, Mumbai 400064.

Description of property/ies: Flat No 205, 2nd Floor, B Wing, Audumber Building, Behind Guardian School, Nandivali, Dombivali, East, 4021202, Survey No 6 & Hissa No 8
East: Na West: Na North: Na South: Na.

3| 138505000 Shailesh Ananta Bhoir 39,90,854.28/- | 39,90,854.28/- | 12-05-2023 | 48,40,000/- | 10,000/- | 02-08-2023 |26-07-2023
0006023 & | (Mortgager/Borrower/Co-Borrower) | 17-01-2023 22-06-2023 Symbolic 4,84,000/- 11am - 1pm |27-07-2023
138505000 & Hirabai Ananta Bhoir
0006022 (Mortgager/Borrower/Co-Borrower)
EMD Submission | 01-08-2023 | Place of Submission |Utkarsh Small Finance Bank Ltd., Branch Office: Shop No 2 & 3, Oscar Classic, Lourdes Colony, Orlem,
Last Date Bids & Documents | Malad West, Mumbai 400064.

Description of property/ies: Flat No 206, 2nd Floor, Galaxy Apartment Survey No 86, Hissa No 39/1, 43/1/J, of Village Shivaji Nagar, Kumbharkha Npada, Subhash Road, Near
Model English School, Dombivali West, Thane, 421202. East—Jay Laxmi Building West— Gajanan Apartment North —Road South —Building Under Construction.

Allinterested participants /bidders are requested to visit https://www.bankeauctions.com and hitps://www.utkarsh.bank for further details including term & conditions, to
take partin e-auction proceeding and also advised to contact Mr. Arif Mulla Mob. 9892767237 E-mail arif. mulla@utkrash.bank
THIS 1S ALSO A STATUTORY 30 DAYS SALE NOTICE UNDER RULE 8(6) OF SECURITY INTEREST (ENFORCEMENT) RULES, 2022.
STATUTORY 30 DAYS SALE NOTICE TO THE BORROWER(S)/MORTGAGOR AND GUARANTOR (S).

Terms & Conditions: 1. The E-auction of secured assets is on “As is where is”, “As is what is”, “Whatever there is” and “No recourse” basis for and on behalf of the secured
creditor and to the best of knowledge and information of the Authorised Officer, there is no encumbrance on said property/ies. The property is being sold with all the existing and
future encumbrances whether known or unknown to the bank. The Authorised Officer/ Secured Creditor shall not be responsible in any way for any third party claims/ rights/
dues.2. For participating in e-auction sale, Bid documents, copies of PAN card, Board resolution in case of company, photo ID and address proof are required to be submitted
along with EMD which is payable through NEFT/ RTGS in name of “Authorised officer Utkarsh Small Finance Bank Limited” Current Account No 1375200000000003 IFSC
UTKS0001375 Address UTKARSH SMALL FINANCE BANK LIMITED, D37/37 Badadev, Spice KCM Varanasi-221002, BRANCH GODWALIA. Once an online bid is
submitted, same cannot be withdrawn. Further, any EMD submitted by bidder will be required to send the UTR/ Ref. No. of the RTGS/NEFT with a copy of cancelled cheque on
Email- arif. mulla@utkarsh.bank and akshay.lad@utkarsh.bank 3. Only buyers holding valid User ID/ Password and confirmed payment of EMD through NEFT/ RTGS shall
be eligible for participating in the e-Auction process. Sd/-

Date: 30/06/2023 Arif Mulla (Authorized Officer)

Place: Maharashtra Utkarsh Small Finance Bank Ltd.

BHARAT CO-OPERATIVE BANK (MUMBAI) LTD.
(MULTI-STATE SCHEDULED BANK)
Central Office : "Marutagiri", Plot No. 13/9A, Sonawala
Road, Goregaon (East), Mumbai-400063.
Tel. : 61890088 / 61890134 / 61890083.

POSSESSION NOTICE

WHEREAS

The undersigned being the Authorized Officer of Bharat Co-operative
Bank (Mumbai) Ltd., under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 and in
exercise of powers conferred under Section 13(12) read with Rule 3 of the
Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated
21.09.2021 calling upon the Borrower: Ms. Tanuf Murtuza Dalvi to repay
the amount mentioned in the notice being Rs.28,06,978/- (Rupees
Twenty Eight Lakh Six Thousand Nine Hundred and Seventy Eight)
as on 28.08.2021 within 60 days from the date of receipt of the said notice.
The said borrower having failed to repay the amount, notice is hereby
given to the said borrower and the public in general that the undersigned
through Mandal Adhikari, Ovale, Taluka Panvel in execution of Order
dated 03.03.2023 passed by District Magistrate, Raigad, in Case
No.S.R.N0.1060-2022, has taken Physical Possession of the property

described herein below in exercise of e
undersigned under section 13(4) of the said A d
Rules on this 27th day of June of the year 20

The said borrower in particular and the pi y

cautioned not to deal with the said property aiw any uganiys wiui uie said
property will be subject to the charge of Bharat Co-operative Bank
(Mumbeai) Ltd. for an amount Rs.28,06,978/- (Rupees Twenty Eight Lakh
Six Thousand Nine Hundred and Seventy Eight) as on 28.08.2021
along with further interest thereon.

DESCRIPTION OF THE PROPERTY

Flat No.A404, admeasuring 394 sq.ft carpet area situated on the 4th floor,
Building known as “Rose Apartment”, Rose Apartment Co-op Hsg.Soc.
Ltd, on Plot No.88, Sector-20, Ulwe Node, Taluka Panvel and District
Raigad-410206 owned by Ms. Tanuf Murtuza Dalvi and bounded by:

East : PlotNo.89 West : PlotNo.87
North : Internal Road South :PlotNo.88
Date : 27.06.2023

Place : Panvel

Sd/-
Authorised Officer

PUBLIC NOTICE

NOTICE is hereby given to the public at large that, under the
instructions of our client, we are investigating the right, title and interest
of Torrent Investments Private Limited, a company incorporated
under the provisions of Companies Act, 1956 and deemed
existing under the provisions of Companies Act, 2013,
CIN U67120GJ1985PTC007573, having registered address
at Samanvay, 600 Tapovan, Ambawadi, Ahmedabad 380 015
(“Owner”) to the premises described in the First Schedule hereunder
written (‘Premises”).

We have been informed that the Owner has inadvertently lost /
misplaced the original title documents as more particularly described
in the Second Schedule hereunder written (“Original Title
Documents”) and the same are not traceable.

All persons having any claim, right, title, interest or demand
whatsoever into, upon or in respect of the Premises and/or any
portion thereof including by way of sale, share, conveyance,
acquisition, requisition, partition, transfer, exchange, assignment,
mortgage including by way of deposit of title deeds, pledge,
hypothecation (including by way of receivables), security interest,
guarantee, charge, gift, trust, maintenance, inheritance, testamentary
instrument, possession, let, lease, sub-lease, power of attorney,
tenancy, sub tenancy, lien, lis pendens, license, easement, bequest,
encumbrance, wakf, negative or other covenant, beneficial right /
interest under any trust, right of prescription or preemption, family
arrangement, or any other agreement / writing / document or other
disposition or under any decree, order or award passed by any court or
tribunal or authority or for whatsoever reason or otherwise claiming
howsoever including by operation of law (collectively, “Claims”) are
hereby requested to make the same known in writing along with
supporting documentary proof to the undersigned at Khaitan & Co,
Advocates at One World Centre, Tower-1C, 13" floor, Senapati
Bapat Marg, Elphinstone Road, Mumbai 400 013, within a period of
14 (fourteen) days from the date of publication hereof and all Claims
shall be deemed to have been abandoned / relinquished / waived and
the same shall not be binding on the Owner.

Further, if any person/s have found the Original Title Documents, they
are requested to make the same known to us and handover the
Original Title Documents at the address mentioned above.

FIRST SCHEDULE
(description of the Premises)

5 (five) fully paid-up shares bearing distinctive Nos 51 to 55 (both
inclusive) and having face value of INR 50 (Indian Rupees Fifty) each
issued by Mani Mahal Premises Co-operative Society Limited (bearing
registration No. BOM/GEN/704 of 4-7-70) under Share Certificate
No. 11 dated 7 December 1979 together with the ownership right, title
and interest to Unit / Office No. 202 admeasuring 1,582 square feet
situated on the 2™ Floor of the building known as 'Mani Mahal standing
on all that piece and parcel of land New Survey Nos 8008, 8011, 8017,
and 8019 and Cadastral Survey No. 1505 of Girgaon Division and
situated at 11/21 Mathew Road, Mumbai - 400 004.
SECOND SCHEDULE

(List of Original Title Documents)

Sr
No.
1. | Agreement dated 26 July 1967 made between M/s Aarti
Constructions and Savitri Hiralal Lalwani and Pamo Dhanomal.

2. | Agreement dated 1 April 1973 executed between Pamo
Dhanomal Lalwani and Sita Dhanomal.

3. | Instrument of Transfer of Shares dated 9 July 1992 executed
between (i) Savitri Hiralal Lalwani, and (ii) Sita Dhanomal and
Torrent Exports Limited.

4. | Documents by which the tenancy rights of Mahendra Electricals
Limited was transferred / surrendered in favour of Torrent
Investments Private Limited (then known as Torrent Exports
Limited).

5. | Documents by which the tenancy rights of Torrent Cables Limited
was transferred / surrendered in favour of Torrent Investments
Private Limited (then known as Torrent Exports Limited).

Dated this 30" day of June, 2023.
For Khaitan & Co

Sd/-

Harsh Parikh

Partner

Description of the Document

Asset Recovery Management Branch:
21 Veena Chambers Mezzanine Floor, Dalal Street,
or of india  Near Bombay Stock Exchange, Fort, Mumbai-400023.
= = Email: arb.msm@unionbankofindia.bank

CORRIGENDUM

For E-AUCTION SALE NOTICE (UNDER SARFAESI ACT) published in this
newspaper on 28.06.2023. In this notice the Borrower a)Mr Hummingbird
Cargo, Lot No. 5 has wrongly printed columns 2 & 3 instead read as
below.

Union Bank

Debt Due Contact Person and
Mobile No Inspection Date/Time

a) Reserve Price in Rupees
b) Earnest Money Deposit(EMD)
in Rupees

a) % 1,13,70,000.00
b) ¥ 11,37,000.00

As of 31.03.2023 1,36,10,809/- (Rupees One
crore thirty Six Lakh Ten Thousand Eighty|
Hundred nine only) as on 31.03.2023 plus
furtherinterest, cost & expenses
Mr Vaisnawar Pathak - Mobile No. 9334527760
Mr. Sudhakar Galav 9662128842
18.07.2023 3:00 pmto 5:00 pm

Other details remaining the Same.

Sd/-
Authorised Officer

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S MYP ENTERPRISES LIMITED.

OPERATING IN MANUFACTURING & TRADING OF FIBRES, YARNS & FABRICS.
(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1 | Name of the corporate debtor along M/s MYP Enterprises Limited
with PAN/ CIN/ LLP No. CIN: U18101MH2006PLC159911
PAN: AAECM5670R

702, 7" Floor, Bombay Market Building, Near
A.C. Market, 78, Tardeo Road, Mumbai - 400034

There is no website of Corporate Debtor (CD)
As on Insolvency Commencement Date (ICD),
the assets (Financial Assets) are majorly in Mumbai

The Company in earlier years was primarily
engaged in manufacturing & trading of yarn and
fabrics. However since last few years it is
engaged into various trading activities.

As per Audited Financial Statement of FY
2022-23 there was revenue of Rs.3,01,06,769/-

Since the CD is into trading activity, the operations
are managed by the management of the company.

8 | Further details including last available | All documents can be sought on request from the Resolution
financial statements (with schedules) of | Professional having correspondence address as under:
two years, lists of creditors, relevant | Address: Waterfall Insolvency Professionals Pvt. Ltd,
dates for subsequent events of the 1221, Maker Chamber V, Nariman Point, Mumbai-400021.
process are available at: E-mail: eol.mypenterprises@gmail.com

9 | Eligibility for resolution applicants As per Section 29A and other provisions of the
under section 25(2)(h) of the Code is | Insolvency & Bankruptcy Code, 2016. Available on the|

2 | Address of the registered office

3 | URL of website

4 | Details of place where majority of fixed
assets are located

5 | Installed capacity of main products/
services

6 | Quantity and value of main products/
services sold in last financial year

7 | Number of employees / workmen

available at: website of IBBI : https:/fibbi.gov.in/legalframework/
10| Last date for receipt of expression of | 54 07 2023

interest T
11 | Date of issue of provisional list of 30.07.2023

prospective resolution applicants o
12 | Last date for submission of objections | 04.08.2023

to provisional list
13 | Process email id to submit EOI

Date: 30-06-2023
Place: Mumbai
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Registered Address: 204, A Wing, Raj Vaibhav 1, Mahavir Nagar, Kandivali (West), Mumbai - 400067

PUBLIC NOTICE

TAKE NOTICE THAT the Vendors, M/s. Piramal Sons Private Limited
(CIN No. U51101MH1955PTC009672) having its registered address at
4th Floor, Piramal Tower Annexe, Ganpatrao Kadam Marg, Lower Parel,
Mumbai — 400 013 have purchased and acquired rights, title and interest
from (1). Shri. Samir Chinai and (2) Smt. Alpana Chinai (“Chinai”) by a
registered Deed of Transfer dated 30.12.2020 and are intending to sell
and our client is intending to purchase the property mentioned and
described in the Schedule hereto below from the above mentioned Vendors.

The Vendors also informs that the said Chinai had been holding
the property from 15.06.2015 to 30.12.2020. The Vendors therefore
represents that now they are the absolute owner of the Scheduled
properties and apart from them there is/are no other person/s having any
right, title, interest or claim over the Scheduled properties and further the
Scheduled properties are not mortgaged, leased, licensed, gift, possession,
under lien or encumbered in any manner.

The Vendors had further represented that they had not entered
into any M.O.U. or Agreement of Sale or any other sort of arrangement
(registered or otherwise) with any other person/s for or in connection with
the transfer of Scheduled properties or any part thereof.

Itis only upon the said representations, assurances and undertakings
of the Vendors, our clients intend to purchase the Scheduled properties
free from all encumbrances.

Any person/s having any claim and/or objection/s and/or right/s in
respect of the Scheduled properties by way of inheritance, share, sale,
mortgage, lease, lien, license, gift, possession or encumbrance howsoever
or otherwise is hereby required to intimate and lodge their objections/
claims with documentary evidence to the undersigned within Fifteen (15)
days from the date of publication of this notice of his/her/their such claim,
if any, with all supporting documents failing which the transactions shall
be completed (post issuance of Title Certificate) without reference to such
claim and the claims, if any, of such person/s shall be treated as waived
and not binding on my clients.

THE SCHEDULE ABOVE REFERRED TO

All those 20 (Twenty fully paid-up Shares of Rs. 50/- each bearing
Distinctive Nos. 161 to 180 (both inclusive) represented by Share
Certificate No. 9 dated 25.04.2015 issued by Lodha Supremus Worli
Commercial Premises Co-operative Society Limited, together with the
right, title and interest in Unit bearing No. 1001 admeasuring 3285 sq. ft.
or thereabouts carpet area on the 10th Floor of the Building knowns as
“Lodha Supremus Worli Naka” together with five car parking spaces Nos.
1, 2, 3, 5 and 6 on P-1 level in the said building standing on the land
bearing C.S. Nos. 3/301, 4/301 and 4/301 (pt.) of Lower Parel Division,
situated at Dr. E. Moses Road, Mumbai — 400 018 in the Registration
District and Sub-District Mumbai City and Mumbai Suburban.

Dated this 29t day of June, 2023.

Anoopkumar Sharma,

Advocate for intending purchasers,

54, Ali Chambers, 4t Floor,

Tamarind Lane, Fort, Mumbai — 400 023.
E mail: sharmaanoop13@hotmail.com

HOUSING DEVELOPMENT FINANCE CORPORATION LIMITED

(HDFC House, Sharanpur Link Road, Nashik 422005)
Corporate Identiy No.: L70100MH1977PLC019916 Website: www.hdfc.com

DEMAND NOTICE

[Under Section 13 (2) of the Securitization & Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002
(SARFAESI Act) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002]

Whereas the undersigned being the Authorised Officer of Housing Development Finance Corporation Ltd. (HDFC Limited)

under Securitisation And Reconstruction Of Financial Assets And Enforcement Of Security Interest Act, 2002 and in exercise of powers
conferred under Section13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, issued Demand Notices under Section
13 (2) of the said Act, calling upon the Borrower(s) / Legal Heir(s) / Legal Representative(s) listed hereunder, to pay the amounts mentioned
in the respective Demand Notice/s, within 60 days from the date of the respective Notice/s, as per details given below. The undersigned has
caused these Notices to be pasted on the premises of the last known respective addresses of the said Borrower(s) / Legal Heir(s) / Legal
Representative(s). Copies of the said Notices are available with the undersigned, and the said Borrower(s) / Legal Heir(s) / Legal Representative(s),
may, if they so desire, collect the respective copy from the undersigned on any working day during normal office hours.

In connection with the above, Notice is hereby given, once again, to the said Borrower(s) / Legal Heir(s) / Legal Representative(s)
to pay to HDFC Limited, within 60 days from the date of publication of this Notice, the amounts indicated hereinbelow in their respective
names, together with further interest @ 18% p.a. as detailed in the said Demand Notices from the respective dates mentioned below till the
date of payment and / or realisation, read with the loan agreement and other documents/writings, if any, executed by the said Borrower(s).
As security for due repayment of the loan, the following Secured Asset(s) have been mortgaged to HDFC Limited by the said Borrower (s)
respectively.

Borrower(s)/Legal Heirs/Legal Representative(s) attention is invited to the provisions of sub-section (8) of section 13 of the Act,
in respect of time available to redeem the secured asset/s.

Sr. Name of Borrower(s) / Legal Total Date of Description of Secured Assest(s) /
No. | Heir(s) / Legal Representative(s) Outstanding | Demand immovable Property(ies)
dues* Notice
1. | Mr.Kanawade Ramchandra Bhagwan |Rs.19,52,294/-|06/12/2022| Flat-B201, Floor-02™ Pratik Srushti B Type, Plot 3,4,5, Gut No
(Borrower) as on 66, Near S.S. Singleton, Village Nakshtrawadi, Tal &Dist
Mrs.Kanawade Priyanka Ramchandra 30/09/2022* Aurangabad-431001. (Admeasuring Built Up Area 45.64 Sq.

(Co Borrower)

2. | Late Mrs.Sodhi Satnamkaur
Mahendersingh Through His Known &
Unknown Legal Heirs

1) Mr. Vyas Shrikant Harinivas

Mtrs, Carpet Area 42.98 Sq. Mtrs)

Flat-304, On Stilt 2" Floor, Amrutwel Apartment, Building”’B",
Plot 1, S.N0.119/5+6+7+17, Opp.Aradhana Colony,Borude Mala,
Balikashram Road, Village Chaurana (Bu), Tal & Dist
Ahmednagar-414001. (Admeasuring Carpet Area 42.00 Sq.
Mtrs, Admeasuring Built Up Area 52.50 Sq. Mtrs)

*with further interest @ 18% p.a. as applicable, incidental expenses, costs, charges etc incurred till the date of payment and / or realization.
If the said Borrowers shall fail to make payment to HDFC Limited as aforesaid, then HDFC Limited shall proceed against the
above Secured Asset(s) / Immovable Property (ies) under Section 13 (4) of the said Act and the applicable Rules entirely at the risk of the
said Borrower(s) / Legal Heir(s) / Legal Representative(s) as to the costs and consequences.
The said Borrower (s) / Legal Heir(s) / Legal Representative(s) are prohibited under the said Act to transfer the aforesaid Secured
Asset (s) / Immovable Property (ies), whether by way of sale, lease or otherwise without the prior written consent of HDFC Limited. Any
person who contravenes or abets contravention of the provisions of the Act or Rules made thereunder shall be liable for imprisonment and/

or penalty as provided under the Act. For Housing Development Finance Corporation Ltd.
Place : Aurangabad/Ahmednagar Sa/-
Date : 30/06/2023 Authorised Officer
HDFC Regd. Office: Ramon House, HT Parekh Marg, 169, Backbay Reclamation, Churchgate, Mumbai 400020
Tel: (022) 66316000, 22820282 - - Corporate Identity No. : L70100MH1977PLC019916

Rs.13,76,864/-128/06/2023
as on
31/05/2023*



SJF
Stamp


Y€, AR, 30 S 033 | sTara o1fee [

f ﬂ HIUNE HETAD: ATHARENAT EH GE- H01 fafies, sediemEism
$FICICI Home Finance | veuwh oia, sigti-Fer U, sigdt (), §o-yooous, WA
VT TR : T Tl a3 UL, Telie . W M0 3§, ST =ik, THUS, ATGI-¥¥000%.
(fram ¢ (&) T g aT)

TITER Fershrertar g
forrfemsTy oie fhtgdem 1% wrETf-eTe ofdey ofs Thiie 1% faagidt St ofae, RooR Feamar faagfidt fatwe
(THTEHE) T, 2003 F W ¢ (&) 3 TgHTa3 TTaR wer=an fashishitar §-forema forsht g,
TATHT-T0 ST ST ForeIv: FofgR o SHigT =1 J=T ATgR JuaTd Ad <61 @iefiet afvfere Terer firehd aror smeihs mem/guria
318, TS Teaer sheett sTraEt ST TS g wTEATe Rt fot. = wifed stfrer S o, ff S s g o, (S o
S e’ ST St T TR A ot e 39 e ol qufirammer fshvara v R,

El FHAER /Ag-HAqr AROT AT A9, gehaTehia | e fohma | fieerdean | feremam=it

.| TiER/wEeyit anEeR T ARIAE, SR HTE G TR a o= | T

% | 9 ATE/ %S ETd . TEW AW | qri Sfor aB

. TFRH 9%

(v) (=) (%) () @ (T®) (=f)

2. | =Rt yehTer ft (hofgr) | were sh. 3%, AT SEEE, @, 3R . w. ML 0%, | AL o¢,
SRt AT S (T ATM0 23, TR T . 32, MEh. &, B | €],¢4,%Ue/ | ¥R,48,%00/ 2033 2033
Ex)] . 204¢ [T/ 38, TS . 03 o e, - - q. %%.00 3. R.00
% @ . TSN AT . %0 TS, AL ST S R%, % qM.-73 300 | AL-7F
TATETATflo 000833620 | Tg, HIW hidHe, TMI-¥¥ o000, T 2033, ¥,34,9%0 /- el 3004l

ST,

FATeTEA fereta &1 forera tsrwh Teie eehelt JoHTse (FHRUA feidh—/https://BestAuctionDeal.com) I AT I, TETVIGR /A
M JES ATTEEH] THU TFATEhH ST o, 033 WS WM. 4.oo Y&l Wi wvarh sifim weft qvama Iq 1z, ar=en afia
ASTIHITAT g qRoT Hreft ferepoarma e

TS SIAIERIT STEE e e g wET wul ferfide, §oi awet, Mghes I, TATE 3. W HTT €, TET Tk, URAUS,
AMTYR—¥ %0008 % FHRT MG THA (331 STRLISTeH /fenie gre (i) (shiem  wed Igfaq) i o6, 033 UsH Stera wamyet
T, 0%. 00 G ATG F HTALIF 3TTa. HHTA A GRIAT A1gofighd Hi 3701 areft 37t smfor wreff wir=h wnariferd wd atfmee ob, 033
Tft 7ora el |, ot 00 TG STEEiTaEaTa g WIaT=H %hu ferfire, $oT HTet, Mg v, Tolie &. W ST €,
e w1, SRAYS, ANTYI-¥¥0008 A% TGl FHT. AN A T4 TeHie gHe () Ferelsss /Aeee sehehgd smastamadiem
BTH T U o —Tererma == T TR 39 <7 ST ey TR,

WS gaAT
TrgR At Terd Y0 F a9 faRR
[R  AERUS  Hgd e
el WRara/ArRgd/Agal S
yrTR € va To va @ gAfas Tt
A, ST ST IS Qo 3/ YES T
3, UHI- UEUIHR Uil AN, T
R, AR (@), 9IAER - ¥o)
03 AV fRyA g I qu=ie -
2(3h), ATIHT Ara: YRR Hivagawa,
@) ferae™ A9 1 FRTe, (@)
iffFeged 9@ : ol Ag Sfs
SARITE, () WeRd SRR g
W, 3, (3) HACGRE A1G: T, M
FHRZAY, () T TG 1=l sreftfrean
THSA T YN (FH T & . §&) 9
TF . 08/31/ YWS F. B, U &F
R3.¢ER0 AR AH WU 3CER0
A 3qF g, Ta - FOER , T -
T, i - urereR 39 fRyq gud 3R,
it e Y1 Wiy IO
TG . 204, YES HHIS §, Tfe0 U
7. gog, ydw It A5 7 Uy wed .
R, (3) MRy RAFAH/ES wika
PaP 7 O e Freriiah
RAFH HHG  Frerread/Ady
TR/ - 8LLY / Gog / 03333
f@Aid: 3903303, (¥) UHTHIM
TR &F: QUuY¥C.&Y T, (W) TeH
g gl WAL Q%Y Fafieh 3T o
THM, TOARGHE G- R, (8)

foretrams) fafeeon, 1t sfor wreff fehen Fiferey et FvaTea Heutdiel Eiet HocaTel THEHTHIS FUaT ST TTEat eI g WEa WWTW%?%W;EQQ
ot ferfiree AT o2 08¢ ] T fohal ST od 370e HIh{EM IR TehagA Wiegyra WTarege ferfiree i e . W?{Emzm“rquﬂqli(ﬁ) d

ifirgEa AR IV BT T ZA HIOAE e T et SerevaTs iR T Juct . , S o ot
forshean qusficiar @7ét 3 wrdtaat $UAT https:/lwww.icicihfc.com/ JTe HE =M. rfredt mQﬂQWIIH!IIa!EHEWIT
femiee: 9 30, 2023 sferga srferenr d ).
‘m‘ AT ST ST T 2 ETEATE hut i%rﬁrég‘ wrfiarR

AfRST ®Rel B RAT BRAT for.

. e : Afegy e, . 3 dto, W, AW
AT Pl : AR

e WTeltel g YaHH o1 TaRiet TS 9 $eR WatedT aoTvgtd S,

FEel T e

ffes e SagRemRIeR 3ve Rega 3t BRI e 3 ThRiHe 3t Haget Sevwe 3 2003 SRl Saasaul

a1 37eff wrefier WEt AU AfEeT SR BRI R R, 3 siftiga siftiet It SagRers ofvs Regae 31Tt wrImeiibe sricH 3vs Thiviie 3t
JgRE Fexwe dae, 003 THie FIIAR T 93(9) T R ¢ T § WE AT T I U STeredT ATVBRITAR Wieiler BUIhY/ SR FiHT Aol AT areqg it ammft
Ak wefiet g Yo @ QTR Gaiel ATST, SR @, §8 SIS T AT ISTeaTIRET §o fRawiier 31IeT 1RORT dosfder BiT . SuRIa ACIRASTHTOY HRTUR dheleft Taw achia
SRUIT FofR AT TR Fovelt g, @ 3rff, ofaRIr g o Sier drasfavaTa aa &Y, @relt Wat FRuTR 3ifdig Y aieit w@refier aRkfreTd 1w Foiean fwdwitan SR
PRI Her 93 (%) R ¢ T AT T 3 I STABRIFAR Wiedler TG TRERT Hegsd T Sell 37T, fIAN: FofeR g THM ST Hefavard I 6, @refter
aRfAEr g Feiea Aeddiarad HIofdl, FEATE THRET FIER % 2. ST HIVE Weie Aaddiarad TagR e Y FagR AT SVel ST BRI f.

[ b i TolqR / AMFERM 1T TIROT TCTH TAERI STTT0r 37T WA fai | Wewat arar
Yprdaier wq:Rerear smchier Rawa ¥ v R
1095894 - HoigR: e auda Siya, b Ferdd e Wi g SiUATRd ST UTAURRIE STCTET i 43§ ,Wed 4.93¢/9/4| 0§-03-3039 | 33.08.3033
XSEMRTNQ092 [Simera, 43¢ 439 digarsl, omumy, dr. a|wHiot aTory, o, g fofear TiRl- ¥94€9R, o T ¢ TR (o00¢) At ag:Rmm: [ yyquy3
2356 - ForegT Tt- ¥94€9 uef: st Yem TERM SE, st ERW W7 S, st Gy e S st
RATNAGIRI,MH YIS, IiAW: agres, Sfarr: sft. efers W™ e, SR ofY. Waly g s
YTSH ST,
T/ -
famr : et . Siferger SrfreY
ot : 33.08.2033 (ORI SR ST 1l FTe ey ) afT W ERA T f.

IS 1O ScgAdie HRITgaT=d higR9" aIied
(TaSiuwEt g5, IRUTgY e dE, Ak —¥RR00k)

WA H.: 0343-§5§0§000 THIUNZ IS AR : 90 § 00TATTIS R WGUITFEI 0§33 6. ATAZE : www.hdfc.com

(Frrafreaiam oive famgaam A% FEATHIES oTHT ofvg TRIEHT Ifw et 3etse /AT 200
(F@9 23() et dedee (THIEHT) FET 2002 1 FAW 3 () TUT (FCHHT FTAET) TH=EET)

A TGl RN TS SRATIC FEAR FaReE fafiee (THewd) o @iFa aftwrl, Ragferged g fRemgaaa %
TR 38e dvg TR it REghd Za e 2001 onfr REgfdl e (vaie) FEEmE e 2z (22) T Fam 3
TR AT e ARFRET aR F6T IRFT FRET FH 22 () TR Gl A3 G60d FogR / FEWR arg / it @
FINATAR Aol A FBTeamrgs e §0 Raama won Foam qifide o, de6a FSigr [/ FERUR ara / afafeiwn avtie aifd

arg / wiafedi, e g=aT sedrE Rl FEwsE Rasht Jgde wEeria a9a e .

AN TR TS AT GIAT WA & =g Ffeaaiel R, qefa AR va @l a8 won=aiwe g4 FoieR / FERwR

A FEUT [l ThST AFON TAIGR GERT FSRR [/ FERYR ara [/ fafdiar gfad woa a9 f g G fie aeaEd g0

feaaa @i quelicree S AARAR FE FATHO TRl 3¢% T ALTAN R S Garad FOERA Feledl FRRId ! -

AR AT RO CAEHAT T AEL, F RABSET G FoigR w1, F @Il A e gl ST,
T RN 3Tl AT WeqT HUAEE] M0 FlEeiege FES 237 FH ¢ FS FOIGR/ M FRAIR IRE /FEAIR

wiafel A @y I AT SR,
.| FRR/FAT I / IFAH | AT FIAT IS TN A@HAY T
FEEE afafredie AE T ' aE
2 | =fEER TRy WA (FRR)  [%.0%,42,2%8/ - |08/ 23 /0%2 | Fele-T 203, 2 AW, AR g T 2y, wie 3,8,6, T
. HFI2 WFAHT A9 (T FRE) |30/0%/0:%* q.5%, .99 RACH A, S0 A, a9 e
o FRTEIR-832003. (TR TR & 94.59 =LA, Fe &)
8.%¢ AL
2. | 99T HEE SAERIT AR |5.23,08,¢58/ - [2¢/08 /2023 | Ric-308, e 2w Auie, smadd e, faedi |,
?) =i siwia gifaEm a9 sma] 33 /04 /20%3% WA 2, Toe H.23%/G+§+o+ 20, SIREH! FicHl THK,
FARIR IRTER, FAQR Ufafed Lon e A, AfawEn g, WSt A (), aH 3 et
STEATIR-82800%. (TERT FMc &7 82.00 A,
Tiefa g7 4.0 ArAw)

anfT ™ FEEE T AE.

fEH ; INTTER/ FRHAITR
fesi® : 30/0%/2023

(ZTsteher 9z o am o)
T, I < W 21T, T ARG AN, 28], SHRA fEnwE, T,

% A 3¢ % A AN N qrafw @, fFoa, rERe @ IgRacedr ARAUTYT WEE RO FRUAEAT qREudd,
FUATH AT FIGR TSR o1, 1 A W WA A, THEE o, o it s o) g FEar wam 23(8)
=Y AR HIAHTI /TR Hewa faegdre Aadia @ a1 @ 3 gRommiEr 990 SaEeit Gatd Feiar/Fager are /afdfei w.
Iy AN G ForeR [/ FERSR arg / wfafeiar el aror sram e L S 9 s R aeie gadesd .
=1 g qguRare /GafEr FRoar afiEy FReAr Ad TR, RO FEE FEETe Sqa SEeH #e SAaeRET FeT weard o fr

W, AT BT . §5325000, C0CR FART STAT TR 22 Ts0200TATTL bloMTel02233

... ., wfar

HTgeey . THSIAEN -2 /03 /303 3. &0
femier @ 2¢ /08 /3033
. 1/ /2w /w2 asr
TRTIH / SHTREE G2 Bl
fesht
et sTfireRT—| T Tt
el TGt ATt 1, gag
THATATSA HaH, 3T AAAT, FeATal Hrehe, Gag
R . 4R3/R0%8 femiaR: 2¢.08.20%3
Transglt AT Soey 3iUs detved stae, £333 HEATSAT et Afufaw, §3a¢ =a
ga=an aitfreTean fam 3¢, uR(R) erad fashieh sgawon

ek IITw TErgT )..... SHTUTTS IHH
Tereeg
sft. fafem moram fymreon )..... SHIOTT G

wek - 2: oft. ffem o fermen, 6 s, /303, TR forda Hieem ., teewma fad,
a8E gd, 30 ¥og 3ok,

wenarefl, genT diaTfE TR, ol agelt =Tt %. 11, Gors A THIIT Fegrihgd
@ onfor WUl SEeludd A1.U. gREel Sedredl AREUTEd €8T, 20.40% &
ATIEE &. 98,%%8,R00 <A1 IYAEIS! He8 315 3. 4% | R0%o Wefict agell THvws wHieet
SR gl ST/ SFATAT 5. 23,%4,308/ ~ (33.00.3033 W) WE UHER Tt =,
@éwﬁmmwﬁwag?ﬁaﬁmaﬁ

STfor Seeel FreEae Rt Tet ST qdaeTs! Eieia g quid sherefl figed
oo smew fea.

FTfr sanere§ ok hgA ®. 28,%%¢,R06/ - WE €T U AgeAt snfur/fRan werTwE ot
TR FTEATE ARG UTHA 38T, §0.140% T YETeT AT & TeFhW Uehiel 312,

FTGR FET 20ATd A 1, SR Y EHAVATET HIVIATED STTR¥ F6ed, Tt fHesshd 3¢.06.2033
A g, .00 ¥ . 3.00 TN (ST FHATH 52 B0 aeean « fuferd dreft Feama
e foedR dewe) gean WER 3-faeman fawelt wge snfur eft ®@. §-
TWFgaie ot fo1., v e, fi-woy, ata wie- |, Nfiie Foa auR,
TORTE i Wee, e o, EHem™TE 3¢o00f, ToNIM (WRA) Fie J=w@TEe
https://drt.auctiontiger.net WTtha *‘ITTEATEA Selergii-eh Sieil WIthd ehiudTd Agel. HIH
s oft. Fem 9 (WA 43 &3uInRowed), M. fidw mer (Wardd
+R2E34%¢RECIR). $HA UHI- Tilak@auctiontiger.net, Vijay.shetty@auctiontiger.net,
Maharashtra@auctiotiger.net.

&I qUITer HUHIHT : Seh ATE TSrqrel UTFrcha SAfirerTdy, HiaT. wo3£3%% 00,
wrefier afifErera avfa g Feagar e Aarea ¥, %, giear fesshdrt fasht enfor aew
ﬁaﬁyﬁﬁﬂ%ﬁaﬁﬁaﬁaﬁ,?ﬁﬁﬁﬁgﬁ%ﬂ%ﬂm q g% H /frerdaan
uftfrera fafafde Fa smea.

uftfyrera fafifde oo deimdier ffad fewa 3o sga. s, fuswden @
SR, fersh o= STfrehT=aTehs Het SHTOTTHET SreheTehT, AT, T (fershiean wetEE) Svrerdt
gure faglensht o1 Feft fFar i wRw @ ywETdd WRE, s 9 @d
FrreaERRS YeM FHears T A1e Hel @t e i et 8.

Srectoa uftfreidie fafafds qusfia @ freenerdemmrean gatom mfedomm f@a smed, Wy w=n
SgETOEA Fvreard 7Y, H-forerm fran sfrarandt frereanaien st gvam e T
ferspraraT=a firesshdiad) ieft, TuTed fSham VA feqgsy wuTfed w& W AT, fashr
st srfafem, 4]&% = ga=n ufiera fafeq ot snfr nsiafas frem snftr @refia
i 1ef grdet:

2. HTeHET foferma Hesmm helt a7 Erefiel quiiTergEn weie e @t Fe
SHTOT ATE.

. freehd e avia fafeerorreht
*. e

et fhma et

argfam

IR A

% | wefe . 0%, 3T WACI, | Y.06.2033
S e U, wie
. 3%¢, FFR- 2, T,
et G000,

R,3%,000/- | 3,63,¥00/- | Yo,000/-

3| wE . 203, W HACT,
S S SeHe, wie
. 3%¢, FFR- 2, TN,
et Harg-¥oowog.

2Y.06.3033 | ¥4 3,000/~ | ¥, 4R, %00/~

40,000/~

. maﬁwwg—mé —foremameTdt sl ArTfvaTd I TR, HETIER 3R TS

u. Sl Jefie alia afede ¥ 7ed g TER craE s sEmwdive faat s fafga

€. JIE] AR 3.37.7, ARG FE careat sifam areft e 4% T@ahn AR,

. TeHel Sief! e hedTa §-foaama T Tieiar AmE e §-foretmarean sieft sframesr

¢. EEERH sifem arelt ThEe vu 9% Iaid @ fehdean fashea areT gy =

. 1 THHA Sl el ff HEHER TEd. e whiaed fhar SicigrRisE Hivrdrd
3. FUEE FEE Haled aieflgmia @ideR wud Gifvd Fd aRd. 2 wdet
Frereaertire weffat e S8 I, Soal ate Uies fua AR hl, 2% seiell fhad
ST TR g1 oft K AR TR I AT Tl el el Ak /S, et
ufifreidier fafifde qusfier & Frecaedferi=an gafan ofedyam foor smed, g &=
Fa}w‘ﬁﬂ%ﬁﬂaﬁwm’aﬁgﬁ -fgum fohan sfaiad Freeamatsr s vam aidfa

HITCATE UfEasd s /Sredos S qo fenie e /¥ siidt snfor 44/29 #rd, gemn
g fraer st 1 freen o Tt o fafed sieft yo wfae Aiges e (w
AR, 7. Seso forg agelt Ao, SeTeel- 11w A1) wefie e Re.00.%033
TSt . ¥.30 Udd Feanaiihiine SHT w0 Savas R, feuie e /v it
SR . 4R3I WA R0%E Hed agelt AfremT, LRIl Hag A=A A1 Hien
AT TR, AR T =41 S ohall =t Jiedi=an adi sicfl erad STl at, @i
TSRt ST Heft aTfEst, At sredia it gEangR e T Jet gerean wyt
el He Ui A=A geAigi Rdet T T el Yo TeRRuS siell Gt ST
O AT TR, FHIAT STeIdIq Ho1=1 s Tl qIid hetedn STt v fhar
e Y& Ho el §YU harrEft He wfiieic /qaerauT= I8 Hom o gEa |9
IO ST TR, FYL HeaTd sl = Haeft ST ATet.

gl gd Sd Het fofetre usHeAn deerseer Sad = Higufl hearat alie et forera
TSEEAT JeETECat SATE STIAS 0 Heal Savash 377, STAced J&damd Higt
FAEE ifn aEE TR R0.06.2033 TS H. ¥.30 Wi, fHewd yoaa s
TeTEn fieehdi=an fSmft 24.01.3033 TS &, 20.00 § AM. 4.0 TEY HTAT Fa.

. 4R3I TH R0%€ WA TGt frry, Hemdr-1, gag Fiea A9 feuis gee/w
SHATETEAT TIBUTA slhedl Geiel HHehrea feaefl €. .30 wda fhan gard Jofter ageft
srfirerTt, SARA-Ta g AT WA . 300%¥3WILQ0, FE HAeh ATE 31T, Wi
TTehe WG, GaE, T fi snre : 347 95 STREISAT/ UASUHS =T 7T
2 ST H0 HATEYIF TR,

TR 0 SefigRiETdl STavas 3R, HFHL Hoaw 33 freanediewmEn e aeeam
SRS TH HT0ATd Jge.

ferersft e camgeft, 4t fém wiga foba s 2w o oy T feva s gten feaw s
g =1 feaaivat afgean wrterfH s fash ol ufese & 96 feeiean ugdh yem
e, T ST TR MR, R -II, Gag=a1 Trardie SEmha
F. 8,000/ — ST THUUET S % A A 5. 8,000/ - THA 29 A THeAT TR -
1, SR~ || TTeATRT AT Y T ST HUe! AT,

R. fafed gacdia warma wex Feam, fashl @ a[en Foaran S wRn Freeanaiwr
AT FLHRHS S hefl AT I FELER GidEwT feshdsfier fohar dat ot <=
T faehefl ST et siveard fevgamedie 2 @mme AT, fsheh T sgEmen
Séet ft fohma aTaed wich STHATE d1 W& 0 SR TR,

%0, firessha ‘T8 1T} WY TR ARET ATIOT A TR TH ;TR wwa forhelt wEa.

2%, SHIUET HRV T AT TR TeAedT el Tohall HI0eATe! sl Tfiehror fhar Seresor foham
HITCATE Feft forettal e gehetvar) STt fereaershmit T daerel 3Tred.

o | A9 e wETER e | fuged fhen | fimea e | freedter wwoam
#. HTCTshIN ST A9 ' - o= aiefict oy | Tere o
ATAHTAT d U ~HTeAh TgUA TR A I A efor e
A RIVTATE Ardtean Ararae | fRvwarr HICETE | T F YearErEd
TorerraaTen frewde v Taaifa T A RIUTAE [T
e qasfic qafier
2 R 3 ¥ 4
2. | w2 . 03, W AW, FF | IqAsL A | g0l freseRa IqETSY ATE
SIEE SUEHe, e %, 3%¢,
Y-8, TG, A G-
¥oolgog,
2. | wdE F. R03, W AIAI, 99 | ICEUARE | TR0 feena IUcTsY AT
STEHT SAéHe, i #. 3R¢,
Yger-2, TG, T gaE-
Y000,
T B AT R wet 2¢ A, 2033 Ush faw. @/ -
e . Agm
©
SARA- 11, Gorg

wid St )
wnw—maﬁ\m?ﬁmﬁmﬁww
THaTEdt teuTEed ferfies wiar
e, ??Il:éal hmﬁwﬁﬁﬁﬁmwzﬁm
(e afe siael 1S o1 <fean (Ftea feaoger Srm
I T TH ) TR, 204 T Y 38T (1) )
%, | /e veerdt H. @dd Fwiie W wETadt vemasa fafires
EEcnekic HISTAT: 7% ¢ \TATAR 0 0 B4R 2%
U : QUEHITAL RS0 3T
903, \o F1 HSfel, slirel ATehe fafeen, 0. i, #rhe 9aes,
\5¢, qeed U, Gofs - ¥ooody

2. | dievfiga FwteEt o

3. | Jemre gamua FHiRe Foier (Hi) = e T s
¥. | ST ST T w sEered e AT gEaTd qrE (STrrEtdl) s Arem (s
qufier HITHTT) GeTd: g Hed e

. | T 3eaTed /e Tefia amar et awid HO STEAT ga S was Seae S
G aeell ddl. " e FwE avtogg o fafaw
ST et STEd

R033-33 =1 3fifeh antean cramiifad snfis
FEToTIaR Ege €. 3,0%,08, 688 /- FaT

i) 2fen sifFefeadined smean, sivty=g Hufrean
SHEEATGATER e hefl Srara

&. | e s auia fsmen e ge
SeTTEATEH /FaTeft orar 3 gew
. | e /T g

¢. | 2 auteh et 3wy focda fero
(srgefiers), sehieh ool 7 Teiet
quiTer, U= eaatea Hediea wafua
A 49 Iuere.

ué HTTETE @Wﬁasnwﬁ TSR TEEE ey

2338, Wt Fo &, AR wige, §arg - ¥ooo03%
S0 eoi com
T ] M FaTeaH 3fe bt g 2098, Haula

R. | W= Haw 24(R) (TH) siaa fewor

SSHETETE] U 39 uetey @ AN, wEdEieE i e
https://ibbi.gov.i o I
%0, | TR sfieahl ST FATETE! Sifen 30.01.3033
aE
2%, | Hrea P srterr=h (fremu) aregedt 30.01.3033
eft ) ST A
3. | ICHT GfEer STHA AT HG FOARE | ¥, 00,3033
sifqn artiE
3. | Safrem A FwATETE Wi S ol mypenterprises@gmail.com
foieh: 30.06.7033 @/~
foamron: g=ré TR BTt e
Frreron saTEETRS
TraTdt vetures fafiee wrdt
ieufiEa . [0 03 /SR ]¥s/08]-30%0/83003

TTHT : TWR/%3003/03/%303%/0R8¢ (23.03.303% Tq 447)
Sigufigpa T 20, U R, T Awa 1, W AR, Fifgae (afFem), g6 - voooky

THTST TSI [oeh feTTHeE
TISTTATA : TARCR 0 oUATHE R L IMNTAHT 0 U 34
iquileha HTATeE: Fied- S@d, 2o 91 Hefel, = fore T,
S (afem), o - Yooou3, HENTSE, WRA
FUEAAT: +88-33-38UIYCI/RY el Th. +38-33-3803Lo¥]
é—ﬁ?‘r: ket_sd@kolsitegroup.com Hehd®dqe: www.kolsite.com

%o ot TR TTTATLRUT AHT AT, $—WAGH AT YTearent g
FTER FEAT UATA A T, THCH=AT YT THE ATaET=AT SATgNIhid
U wo ot arfier wehmmame W (TSuw) fedie ouy SHET, 033
U= At oftwrss &, At/ wmei /diusel /dienet - /9 /demsm/
033/ 101 fTH sgaEr Haer (TEEie) gr frifie oy #, 2030 IIfer
¢ feder, 2032 U™ TIHA FHAMIT UG . R0/2030 M
20/0%% T 3 WIS i (“we ufs’’) TER feafsen
HiwET (SEEf) / 3T ifse fogsgere uream (3Tiuedinn) gr Yha T,
R} I, 2033 TN §. 03,00 AL UUAW IR 2. TTIHR, AHR:
wSitomed 3ufeurdt onfor s frachieameniar gfawr sudey T84.
SEIHT/ SATETHGR. IUMYq q9TEE TOTfi=aT SEMehital Torara Jeiet.
wSftuE=a gEeg e ad R033-33 witar afies srgara Fae 2% I,
2033 Tl feutfaredt wicfamag, ﬁmwmmﬁ/maﬁﬁﬁé -Ta
ST ATEUiehd STV HHTHEHT UTSTIUaTa STl STTed ST Terean
edel Tl 10Tl THTEEHT I3 fSuaTd STeied TTeid. Het Earasl Huie
Tehdees www.kolsite.com ATIT sfiues fafiree= o 1fvr Feme weieh Tres
36 S%EIT ferfirdes gohdeuss 318 www.bseindia.com 31T www.nsein-
dia.com 3T AT IucTsH TR,

ot SAffEm, 2093 = Hed | ¢ e AT FEmEEeigar, HutE

[YTHE et AT VIR gEATor GREdeRT IHER, ¢4 o, 033 UET O

AR, 2 T, 033 T (S foa fire) g Tien.

el IR, 2093 <A1 et L o¢ Tl A Tt SAifor At

(fafeen srifearera ofe feraaon famde) Tgae, o2y =1 fem

XY = WEEHER, &0 Jwma i feuifaedt fafics

(“wruEdiva’’) gr gl TMg TSuE 39 sHeawR HwgTd Joral

HTHTATHEHTT AT AUTEEHT $-HaeH /fie §-waeH gfaen gifad o1m2.

-TACHTHNAT I X GEAd AYE IR, I TIHEIUA GohdEdes

www.evoting.nsdl.com FRETETE IS TR, TUTEEHT & Hid FHL0ATd Ad

E8

® -3k AREUS FUfd YHAR, ¥ A, 033 USH ATHIG
UTeAeh! /GUTEEAT Hieviid Sa1 sa<hie 976 Jicddd TR Hhass d
TSTHETRE §-HaeR A1 fdle §-waaHre gfuen s o
THR AT,

o e 3-HagH HIemast HTesar, $¢ Jot, 2033 USH T, R.00 IT. G&
B 3T &AW, R0 Je, 033 USH HEA. b, 00 TG T, e
g HTAEEiHR fTe - TagHTeT wa T8,

® UGN ST Tshel Hd e, eIt GWEEHT sl shivars
RICIEUIEIR

® TSUHEUH M 3-HagHIgR ST @WHel oI "a fedd T, d
TSHETIH T A QU geReR STEdId. UstuAgd fie 3-
HaeHTER SAHT I 7d fodt 3R 318 a9e wsiuanesd ggyrft s
IfEr T8 IhaTd 9T T 7 JRa SUATH eI A ie.

® e 3T ARG A RO SO G TS o Ho e HHTEG
WSTI%H de evotingnsdl.co.in 31¥4T ket_sd@kolsitegroup. com IMT
WWWQWWWWWWWWW
3-WAEHTR TSl qrel Tt fag wrehdr. -wagHmERiEaT TTuEdiuaTg
FHITATE] SAhI el Higuiiehd et S78d @ e E-wagmTeRiar
fEreaTdic Zor A i UHEE AT i,

o {-mqeHTEeHTd, TuEH! fhthrecll STEFE HIE (THUFIS) 0T
www.evoting.nsdl.com =T TIHTATE YT WA ITASY WL é—
qagH Fged <A1 Hed ATET S1edn I HT %, $¢00%030%%0/
2¢0033%¥30 AY UL Tl A1 . IR UM, TACHEIUA
SATEATT, v R feuifaeti fa., e aes, ¥ on o, waen
firew Fures, T qUC W, IR WA, HIE - ¥oool3 IY
evotingnsdl.co.in I 3-TA Y1,

hTT qa@;\m%iiﬂaﬁ ferfreeenita
g/ -
TR R T, 013 sfeft srrerTaTe

(Continued from previous page...)

Date of Closure of Tendering Period (“Offer Closing Date”)

Last date of communicating of rejection/acceptance and payment of
consideration for accepted tenders/return of unaccepted shares

Last date for publication of post Open Offer public announcement Thursday, September 21, 2023
Last Date of Filing the Final report to SEBI Thursday, September 21, 2023

*The above timelines are indicative (prepared on the basis of timelines provided under the SEBI (SAST)
Regulations) and are subject to receipt of statutory/ regulatory approvals and may have to be revised accordingly.
To clarify, the actions set out above may be completed prior to their corresponding dates subject to compliance
with the SEBI (SAST) Regulations.

**|dentified Date is only for the purpose of determining the names of the Equity Shareholders of the Target
Company as on such date to whom the Letter of Offer would be sent by email. It is clarified that all the Public
Shareholders (registered or unregistered) are eligible to participate in this Offer any time before the closure of
this Open Offer.

VIll. PROCEDURE FOR TENDERING THE EQUITY SHARES IN CASE OF NON RECIEPT OF LETTER OF OFFER:

1. All the Public Shareholders of the Target Company, whether holding the Equity Shares in physical form or
dematerialized form are eligible to participate in this Offer at any time during the period from Offer opening
Date and offer Closing Date (“Tendering Period”) for this Open Offer.
Persons who have acquired Equity Shares but whose names do not appear in the register of members of the
Target Company on the Identified Date or unregistered owners or those who have acquired Equity Shares
after the Identified Date or those who have not received the Letter of Offer, may also participate in this Open
Offer. Accidental omission to send the Letter of Offer to any person to whom the Offer is made or the non-
receipt or delayed receipt of the Letter of Offer by any such person will not invalidate the Offer in any way.
The LOF shall be sent through electronic means to those Public Shareholder(s) who have registered their
email ids with the depositories / the Company and also will be dispatched through physical mode by
registered post / speed post / courier to those Public Shareholder(s) who have not registered their email ids
and to those Public Shareholder(s) who hold Equity Shares in physical form. Further, on receipt of request
from any Public Shareholder to receive a copy of LOF in physical format, the same shall be provided.
The Public Shareholders may also download the Letter of Offer from the SEBI's website (www.sebi.gov.in) or
obtain a copy of the same from the Registrar to the Offer on providing suitable documentary evidence of holding
of the Equity Shares and their folio number, DP identity-client identity, current address and contact details.
This Open Offer will be implemented by the Acquirers through a stock exchange mechanism made available
by stock exchanges in the form of a separate window (“Acquisition Window”), as provided under the SEBI
(SAST) Regulations and SEBI circular CIR/CFD/POLICYCELL/1/2015 dated April 13, 2015 and CFD/DCR2/
CIR/P/2016/131 dated December 9, 2016 and SEBI circular no. SEBI/HO/CFD/DCR-III/CIR/P/2021/615
dated August 13, 2021 and on such terms and conditions as may be permitted by law from time to time.

Wednesday, August 30, 2023
Wednesday, September 13, 2023

BSE shall be the designated stock exchange for the purpose of tendering Equity Shares in the Open Offer.
Acquirers have appointed Pravin Ratilal Share and Stock Brokers Limited (“Buying Broker”) as their broker
for the Open Offer through whom the purchases and settlement of the Offer Shares tendered under the Open
Offer shall be made. The contact details of the Buying Broker are as mentioned below:

Name: Pravin Ratilal Share and Stock Brokers Limited

Address: Sakar-1, 5th Floor, Opp Gandhigram Railway Station, Navrangpura, Ahmedabad - 380009

SEBI Reg. No: INZ000206732 | Tel No.: 079-26553792

Email: info@prssb.com | Website: http://www.prssb.com/

Contact Person: Drasti Desai
Public Shareholders who desire to tender their Equity Shares under the Open Offer would have to intimate
their respective stock-brokers (“Selling Broker”) within the normal trading hours of the secondary market,
during the Tendering Period.
A separate acquisition window will be provided by the BSE to facilitate placing of sell orders. The Selling
Broker can enter orders for dematerialized as well as physical Equity Shares.

. The Selling Broker would be required to place an order/bid on behalf of the Public Shareholders who wish 3.
to tender their Equity Shares in the Open Offer using the acquisition window of the BSE. Before placing the
bid, the concerned Public Shareholder/Selling Broker would be required to mark lien on the tendered Equity
Shares. Details of such Equity Shares marked as lien in the demat account of the Public Shareholders shall
be provided by the depositories to the Clearing Corporation in accordance with SEBI circular no. SEBI/HO/
CFD/DCR-III/CIR/P/2021/615 dated August 13, 2021.

. The cumulative quantity tendered shall be displayed on the BSE website (www.bseindia.com) throughout the
trading session at specific intervals during the Tendering Period.

. As per the provisions of Regulation 40(1) of the SEBI LODR Regulations and SEBI's press release dated
December 3, 2018, bearing reference no. PR 49/2018, requests for transfer of securities shall not be
processed unless the securities are held in dematerialised form with a depository with effect from April 01,
2019. However, in accordance with the circular issued by SEBI bearing reference number SEBI/HO/CFD/ 4.
CMD1/CIR/P/2020/144 dated July 31, 2020, shareholders holding securities in physical form are allowed to
tender shares in an Open Offer. Such tendering shall be as per the provisions of the SEBI (SAST) Regulations.
Accordingly, Public Shareholders holding Equity Shares in physical form as well are eligible to tender their
Equity Shares in this Open Offer as per the provisions of the SEBI (SAST) Regulations. Sd/-

. The process of tendering Equity Shares by the Equity Shareholders holding in demat and physical Equity
Shares will be separately enumerated in the Letter of Offer
THE DETAILED PROCEDURE FOR TENDERING THE EQUITY SHARES IN THE OFFER WILL BE AVAILABLE
IN THE LETTER OF OFFER THAT WOULD BE MAILED TO THE EQUITY SHAREHOLDERS OF THE TARGET
COMPANY AS ON THE IDENTIFIED DATE.

OTHER INFORMATION:

The Acquirers accept full responsibility for the information contained in the PA and this DPS (other than such
information as has been obtained from public sources or provided by or relating to and confirmed by the
Target Company and/or the Seller) and undertake that they are aware of and will comply with their obligations

as laid down in the SEBI (SAST) Regulations in respect of this Open Offer.

Pursuant to Regulation 12 of SEBI (SAST) Regulations, the Acquirers have appointed Vivro Financial Services
Private Limited (SEBI Reg. No: MB/INM000010122), as the Manager to the Open Offer as per the details below:

VIVRO FINANCIAL SERVICES PRIVATE LIMITED

Address: Vivro House, 11 Shashi Colony, Opp. Suvidha Shopping Centre, Paldi,

VIVRO

below:

g’ Bigshare Services Pvi. Lid,

Ahmedabad - 380007. Gujarat. India.

CIN: U67120GJ1996PTC029182 | Tel No.: 079- 4040 4242;

Email: investors@vivro.net | Website: www.vivro.net

SEBI Reg. No. MB/INM000010122 | Contact Person: Shivam Patel / Hardik Vanpariya

The Acquirers have appointed Bigshare Services Private Limited as the Registrar to the Offer, as per details

BIGSHARE SERVICES PRIVATE LIMITED

Address: S6-2, 6th Floor, Pinnacle Business Park, Next to Ahura Centre, Mahakali
Caves Road, Andheri (East), Mumbai - 400093, India.

CIN: U99999MH1994PTC076534

Tel No.: +91-22-6263 8200 | Fax No.: +91 - 22 - 6263 8299

Email: openoffer@bigshareonline.com | Website: www.bigshareonline.com
Investors Grievance Email ID: investor@bigshareonline.com

SEBI Reg. No. INR000001385 | Contact Person: Ajay Sangle

This DPS and the PA shall also be available on SEBI's website at www.sebi.gov.in and on the website of
Manager to the Offer at www.vivro.net.

Issued by Manager to the Offer on behalf of the Acquirers:

Kamini Bhupen Vasa
Acquirer-1

Sd/- Sd/-
Nicky Hemen Vasa Priyank Hemen Vasa
Acquirer-2 Acquirer-3

Date: June 29, 2023
Place: Ahmedabad, Gujarat
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